
o 10 1To-33004/99 	 REGD. NO. D. L.-33004/99 

T 
- 

kc 
 

Gayette ot Jrctta 
IIuI 

EXTRAORDINARY 

	

PT II—U 3—- 	(ii) 

PART Il—Section 3—Sub-section (ii) 

iftrt 	ieiufici 

PUBLISHED BY AUTHORITY 

	

. 44381 	 -qWW 5, 2018IcbuIKh 14, 1940 

	

No. 44381 	NEW DELHI, MONDAY, NOVEMBER 5, 2018IKARTIKA 14, 1940 

lIIcIq 

5 201 

W.W. 5650().—ir 7qi, ftft MfilTT (11ii19) 3f1m, 2010 (2010 ITT 42) (f 	w?t 

TU 15t371Tu(1) 	rr i1-ii'i 	 rrrr 	rr 

w (t -,Tff -6zft ff aiftat APM 	arfr t, fii 	 Tu 14 aTThT 

rq Tjio 	 TT 	 )t37fT 	11T1 15 	ili 	 tfr& 

1fr 	i 

['r. t. 11121022/23(43)/2018_1 	tap. III] 

3f 

MINISTRY OF HOME AFFAIRS 

NOTIFICATION 

New Delhi, the 5th November, 2018 

S.O. 5650(E).—In exercise of the power conferred by sub-section (1) of section 15 of the Foreign Contribution 
(Regulation) Act, 2010 (42 of 2010) (herein after referred to as the said Act), the Central Government hereby prescribes 
the Additional Chief Secretary or Principal Secretary (Home) of the concerned State Government or Union territory 
(where the assets of the person whose registration has been cancelled under section 14 of the said Act are physically 
located), as competent authority for the purposes of section 15 of the said Act. 

[F. No. 11121022/23(43)/201 8-FCRA-I1l] 

ANIL MALIK, it. Secy. 
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